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of limitation and that the applicant had not exhausted th&,_

(Discipline and Appeal) Rules. However, the applicant Waa
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(By Hon'ble DS Misra)

This is a review petition in Original Application
No 337 of 1987 which was dismissed at the admission Stage

on the grounds that the application was filed beyond the period i

channel of departmental remedy available to him.

2 We have heard learned counsel for the apphcan?'f f. .....
e ent
and we find that no new facts,which are not in the kmwl'_j_;;a

of the applicant, have been brought on record. Learned m
for the applicant has raised the same points which were t
in the original claim petition and which were decided whmg
the order was passed. The petitioner has pointed out that fﬁm

case of the applicant is not covered under Railway Servants

to make representation to the higher autharxtmﬁ
impugned order of termmatmn, but he %Ld not
representation.




